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To, §Y o {F.llo,61/6/8:=IT7)s In excrcice of tho
povers canforred Ly sube-sacbion( i) of Scchtion 122 of the
ncone-tax fet, 19609(43 of 1961) and &2 other povers
enabling it in his behal?, the Control oord of Fdrcet
Tazes hereby dircets that the fSollowving| amendmont be
mafe to ibs mobificabion Io. 3%k (F Yo, 261/14/30-117)
dated 30.5.80 as podified fron %ims to tine,

In the schedule mpoended te the gaid notifieation,
opder colim ﬁp.aiaggeﬁnsﬁ the jurisdiction of the fppcliszte
Aszisbont Commiscioner of Incone~taw, Pwrie Range, Pmme, the

. folleowing shall b2 added as ibem To.33:-

% 33. I.T.0., aduitional T Hard, Pime."
This Iktification @poll teke offect from 15.8:84,
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The Uanager,
Governnent of India Press,
HMayopurd, Hey Dalhil,.

Copy tos
1.pifr.te Cormissioner of Income~tax,Pune, L
2, The Reglstrar, Incone-5ax Apnellate Tribumal, Foaobay.
a. A- I (REEPY(Dudlatin), Heyw ieihl,

. Ad-V¥Y Section/E.Ds Scction,
5. The Jeint Socreburys& Logal Adwiser, Mindstry of Lav,

Eagstri Hhigum, ey Delhi,

6, ITCC Section-{2 copiecs).
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